
WP(C). No.265/2013 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 As prayed for by Mr. M. Chanda, learned counsel 

appearing for the petitioner, list this case on 25-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 



CRP. No.9/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 As prayed for learned counsel appearing for the 

petitioner, list this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah 



CRP. No.10/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 The Judge, District Council Court, Shillong in compliance 

of the order of this Court dated 20-05-2015, appeared in 

person along with the records of MCA. No. 1/2012. On perusal 

of records of MCA. No. 1/2012, it is clear that the judgment 

and order in MCA No. 1/2012 had been pronounced on 13-04-

2013. The parties in MCA.No. 1/2012 is totally different from 

the parties of the MCA No. 1/2012 mentioned in the present 

revision petition. The allegation made in the present revision 

petition is that there is inordinate delay of more than two years 

in delivering the judgment and order in MCA. No. 1/2012 by 

the Judge Incharge District Council Court, Shillong. However, 

on perusal of the records of MCA No. 1/2012, it is clear that 

the allegation made in the present revision petition against the 

Judge Incharge District Council Court, Shillong is not correct. 

Accordingly, this revision petition is dismissed. The personal 

appearance of Judge Incharge District Council Court, Shillong  

is hereby dispensed.  

 

 

JUDGE 

 

S.Rynjah 
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CRP. No.11/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 This revision petition suffers from inherent defect. 

Chapter VII of the Rules of High Court of Meghalaya, 2013 

provides as to how applications under Article 227 (1) of the 

Constitution of India is to be filed. Rule 2 of Chapter VII of the 

Rules of High Court of Meghalaya, 2013 clearly provides that 

application under Article 227 (1) of the Constitution of India 

shall be registered as Civil Revision Petition. Chapter VI 

“General Rules of Procedures” of the Rules of High Court of 

Meghalaya, 2013 clearly provides as to the document required 

to be filed with the revision petition; and it would be more 

profitable to reproduce the Rule 9 Chapter VI which read as 

follows: 

 

    “CHAPTER VI 

 9. Documents required to be 

filed with the Revision – In the case of an 
application for revision, the application shall 
be accompanied by certified copies of each of 
the following documents: 

 (i) the judgment, decree or order to 
which the application relates; 

 (ii) if the judgment, decree or order to 
which the application relates was a judgment, 
decree or order delivered by a Court sitting in 
appeal, and the copies of the judgment, 
decree or order of the Court of first instance.  

Except an application to be heard by a 
single Judge, together with the applications, 
duplicate type-written copies of the 
application and the judgments or orders filed 
with such application, shall be filed.” 
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 The present revision petition is not even accompanied 

with the certified copy of the impugned order. Therefore, this 

revision petition suffers from inherent defects. The impugned 

order dated 04-05-2011 passed by the Subordinate District 

Council Court is an appealable order. It is fairly settled law that 

no revision petition can be filed against an appealable order.  

 For the foregoing discussion, this revision petition is 

dismissed.  

 

JUDGE 

 

S.Rynjah 



CRP. No. 15/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 List this case on 08-06-2015.  

 

 

 

JUDGE 

 

 

S.Rynjah 



MC[WP(C)]. No.100/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 Heard Ms. T.Yangkyi, learned counsel appearing for the 

petitioner.  

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to the 

respondents by registered post with AD within 5(five) days.  

 List this case on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 



MC[(WP(C)]. No.102/2015 
in WP(C) No. 120 of 2015 

 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
25.05.2015 

 

 

 In view of the order passed in WP(C) No. 120 of 2015, 

dated 25-05-2015, this Misc. Case also stands disposed of.  

 

 

JUDGE 

 

S.Rynjah 

 



MC[(WP(C)]. No.103/2015 
in WP(C) No. 121 of 2015 

 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
25.05.2015 

 

 

 In view of the order passed in WP(C) No. 121 of 2015, 

dated 25-05-2015, this Misc. Case also stands disposed of.  

 

 

JUDGE 

 

S.Rynjah 



MC[(WP(C)]. No.106/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 Learned counsel appearing for the petitioner prays for 

2(two) weeks’ time for filing affidavit-in-opposition to the 

present Misc. application.  

 Prayer is granted.  

 List this case on 08-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 



MC[(WP(C)]. No.101/2015 
in WP(C) No. 119 of 2015 

 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
25.05.2015 

 

 

 In view of the order passed in WP(C) No. 119 of 2015, 

dated 25-05-2015, this Misc. Case also stands disposed of.  

 

 

JUDGE 

 

S.Rynjah 

 



WP(C). No.74/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 List this case on 08-06-2015. 

 

 

JUDGE 

 

S.Rynjah 

 



WP(C). No.79/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 Mr. N.Mozika, learned counsel appearing for all the 

respondents prays for further 4(four) weeks’ time for filing 

affidavit-in-opposition.  

 Prayer is granted.  

 Interim order passed on 27-04-2015 shall continue until 

further order.  

 List on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 



WP(C). No.80/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 Mr. N.Mozika, learned counsel appearing for all the 

respondents prays for further 4(four) weeks’ time for filing 

affidavit-in-opposition.  

 Prayer is granted.  

 Interim order passed on 27-04-2015 shall continue until 

further order.  

 List on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 



WP(C). No.81/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 Mr. N.Mozika, learned counsel appearing for all the 

respondents prays for further 4(four) weeks’ time for filing 

affidavit-in-opposition.  

 Prayer is granted.  

 Interim order passed on 27-04-2015 shall continue until 

further order.  

 List on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 



WP(C). No.118/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 Heard Mr. P.K.Borah, learned counsel appearing for the 

petitioner and also Mr. N.D.Chullai, learned Sr. GA, assisted by 

Mr. P.Yobin, learned GA, appearing for the respondents No. 1 

and 2.  

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to 

respondents No. 3 and 4 by registered post with AD within 

5(five) days.  

 List this case on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 
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WP(C). No.122/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 Heard Mr. H.S.Thangkhiew, learned Sr. counsel, assisted 

by Mr. N.Mozika, learned counsel appearing for the petitioner 

and also Mr. N.D.Chullai, learned Sr. GA, assisted by Mr. 

P.Yobin, learned counsel appearing for the respondents No. 1 

to 4.  

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to 

respondent No. 5 by registered post with AD within 5(five) days.  

 There is a prayer for interim. After hearing the 

submissions of learned Sr. counsel appearing for the petitioner 

and also Mr. N.D.Chullai, learned Sr. GA appearing for the 

respondents No. 1 to 4, it is clear that this is the third time the 

parties had approached this Court for decision for the same 

plot of land. This Court by an order dated 09-03-2015 passed 

in earlier writ petition i.e. WP(C) No. 307/2014 had directed the 

respondent No.2, Deputy Commissioner (Revenue) East Khasi 

Hills District, Shillong, Meghalaya to complete the re-survey of 

the said plot of land. It is also alleged that while re-survey of 

the said plot of land was going on, the respondent No.5 has 

started construction of the building over the land in question.  

 Mr. N.D.Chullai, learned Sr. GA appearing for the 

respondents No. 1 to 4 submitted that he has no instruction 

about this matter and also that the matter is between the 

petitioner and the respondent No.5. However, learned Sr. GA is 

not disputing that this Court in the earlier writ petition being 

WP(C) No. 307/2014 had directed the Deputy Commissioner 

(Revenue), East Khasi Hills District, Shillong to re-survey the 

entire area of the said plot of land. 
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 On considering the submission of learned Sr. counsel for 

the petitioner and on perusal of the records, it appears that a 

prima facie case has been made out for passing an interim. In 

the interim it is provided that the respondent No.5 shall not 

raise any new building on the plot of land in question in the 

present writ petition till the returnable date.  

 List this case on 22-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 



WP(C). No.242/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 As prayed for by Mr. M. Chanda, learned counsel 

appearing for the petitioner, list this case on 25-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 

 



WP(C). No.243/2013 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

25.05.2015 

 

 

 As prayed for by Mr. M. Chanda, learned counsel 

appearing for the petitioner, list this case on 25-06-2015.  

 

 

JUDGE 

 

S.Rynjah 

 

 

 


